159 Papers Laid

[Shri Shafi Qureshi]
3rd September, 1966. [Plac-
ed in Library. See Nn. LT-

7130/66].

The Cotton Textiles (Control
of Movement) Amendment
Order 1966, published in
Notification No. S.0. 2643 in
Gazette of India dated the
3rd September, 1966. [Plac-
ed in Library. See No. LT-
T131/661].

The Cotton Control (Amend-
ment) Order, 1966, published
in Notification No. S.0. 2866
in Gazette of India dated the
1st October, 19668. [Placed in
Library. See No, LT-T7132/
661.

{2) A copy of the Textiles
Committee (Amendment) Rules,
1966, published in Notification No.
G.S.R., 1410 in Gazette of India
dated the 17th September, 1968,
under sub-section (3) of sec-
tion 22 of the Textiles Committee
Act, 1963. |[|Placed in Library.
See No. LT-T133/66].

(wi)

Goa (ApsorsEp Ranway EMPLOYEES'

ConpriTIONS oF SERVICE) RuLEs

The Deputy Minister in the Minlsiry
of Railways (Shri Sham Nath): I
beg to lay on the Table a copy of the
Goa (Absorbed Railway Employees’
Conditions of Service) Rules 1966,
published in Notification No. G.S.R.
1381 in Gazette of India dategq Lhe
7th September, 1966, as corrected by
G.S.R. 1600 published in Gazette of
India dated the 1lth October, 1806,
under sub-section (3) of section 3 of
the Goa, Daman and Diu (Absorbed
Employees) Act, 1965. [Placed in
Library. See No. LT-7134/66],

NOTIFICATIONS UNDER KERALA PANCHA-
vars Acr

The Deputy Minister in the Minisiry

of Food, Agriculture, Commaunity
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Development und Cooperation (Shri
Shinde): 1 beg to lay on the Tahle:—

(1) A copy cach of ‘the follow-
ing Notifications under sub-section
(3) of section 130 of the Kerala
Panchayats Act, - 1060, read with
clause (c)(iv) of the Proclama-
tion dated the 24th March, 1963
issued by the Vice-President,
discharging the functions of the
President, in relation to the Statc
of Kerala:—

(i) The Kerala Panchayats (Com-
pounding of offences) Rules,
1966, published in Notification
SR.O. No. 263/66 in Kerala
Gazette dated the 12th July,
1966. [Placed in Libirary. See
No. LT-7135/66].

SR.O. No. 279/66 published
in Kerala Gazette dated the
26th July, 1966, making cer-
tain amendments to the Kerala
Panchayats (Public and
Private Markets) Rules, 1964.
[Placed in Library. See No.

(ii)

LT-7136/66].
12) A statement showing
reasons for delay in laying the

Notifications mentioneq at item
(1) above. [Placed in Library.
See No. LT-T137/66].

(3) A copy of Notification No.
G.S.R. 1495 published in Gazette
of India dated the 21st September,
1966, under sub-section (6) of
section 3 of the Essential Commo=
dities Act, 1955. [Placed in Li-
brary. See No. LT-T138/66].

12.34} hrs,
PATENTS BILL

(i) ReporT oF JoINT COMMITTEE

Dr. Chandrabhan Singh (Bilaspur):

1 beg to present the Report of the

. Joint Committee on the Bill to

ameng and consolidate the law relat-
ing to patents.
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(ii) EVIDENCE

Dr. Chandrabhan Singh: 1 beg to
lay on the Table a copy of the evi-
dence given before the Joint Commit-
tee on the Bill to amend and consoli-
date the law rclating to patents.

Shri Surendranath Dwivedy (Ken-
drapara): I would like to know whe-
ther the Report of the Joint Com-

mittee on the Patents Bill wil] be .

It lapaes
this

taken up during this session.
if it is not taken up and all
labour would go in vain then.

Shrimati Renu Chakravartty (Bar-
rackpore): We have come to learn
that the Government has given an
assurance to the original American
patent holders that they are not
going to proceed with this Bill. We
want to know categorically from this
Government whether they really pro-
posc to continue with this Bill or
whether they have given some such
undertaking.

=t el TR A (FaA) o F A
FEAT WA E A Te § fE aoww A
favams faermar ot i g6t g2 F gt
Ferarr wmarT

The Minister of  Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): In the first

place, it is so baseless that I thought
that T should not refute it. I tell you
that it is baseless, incorrect and has
no foundation about it.

Mr. Speaker: Will it be taken up
during this session?

Shri Satya Narayan Sinha: That is
a different matter. I am not going to
say that just now. We are planning
the whole thing and shall place it
before the Business Advisory Commit-
tee. Whatever Government thinks
proper it will do.

Shri H. N: Mukerjee (Calcutta
Central): Government has given an
assurance over and over again and it
was only on account of having this
Patents Bill pushed through the Par-

KARTIKA 10, 1888 (SAKA)

Patents Bilb

liament in this session that a certain
extension of time was permitted to
Shri Krishnamoorthy Rao. The Gov-
ernment now says that they cannot
give a definite guarantee thal it is
going to be passed.

Shri Surendr2nath Dwivedy: The
Business Advisory Committee will
allot time provided Government agrees
to discuss it. If Government does
not agree, what will the Business Ad-
visory Committee do?

Mr, Speaker: Then, on Friday we
have time to ask why this Bill is not
being discussed.

Shri Surendranath Dwivedy: Let
him say whether they arg going to
discuss it or not. All this labour and
expenditure would go in wvain if it
lapses. Why do they not say cate-
gorically whether they are going to
diseuss it or not?

Mr. Speaker: If the Minister says
that he is not in a position to say that
at this moment, what should 1 do?
Members begin to accuse me when the
answer comes that the Government is
not in a position to give any under-
taking at this moment,

Shri H. N. Mukerjee: You embody
the honour of Parliament. In the
last session the Government Thave
gone on record repeatedly, unless all
our memories have gone gaga, that it
is the intention of .Government to
push through the Patents Bill in this,
the last, session of Parliament, If
Government is going back on it, it
is a different matter and let the Gov- ~
ernment then say so. But if Govern-
ment has not gone back on it, let them
reiterate the pledge given last session
over and over again. You cannot take
shelter under the plea thai you have
not made up your mind.

=t Twde qree (TTEEr) o A
Fﬁmﬂmglﬂ‘ﬂﬂwﬁ
fafosm Oeargwdr FHEr &1 I TG0
I W wET (FE FgE W
FATAT AR & A T TR T A5HT

162’-.
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[+ Trrdtaw arza)

3 &1 qg frar ) swaea A dar
qFT & | ATHTT A gAAT AgfAwar
toafi sz g s are A 31 TR W
faforrg teamwrdt w3t = wer A
IEaT |

Shri Bade (Khargone): The general
impression is that the foreign firms,
that is, the American and UK firms,
are bringing pressure on the Govern-
ment not to bring the Bill up during
this session.

Mr. speaker: He has denied that.
But when the Government says that
they are not in a position to say de-
finitely at this moment, what should
I do? 1 cannot force them.

Shri Vasudevan Nair: This is the
last session of this Parliament,

Shri Surendranath Dwivedy: Will
he make an announcement tomorrow?

Shri Salya Narayan Sinha: I have
not said thay we are not going to
bring it forward, It all depends upon
how we save our time. Unless we
have no time, we will, not shelve it.

(iiiy Notes or Stuny GROUFS

Shri §. V. Krishnamoorthy Rao
(Shimoga): T lay on the Table a copy
©of the Study Notes- on the visits
undertaken by the Study Groups of
the Joint Committee on the Bill to
amend and consolidate the law relat-

. ing to patents fur an on-the-spot study
of the working of the various Pharma-
ceutical Units. Research Institutes/
Laboratories, Drug Farms, ete,

12.41 hrs.

. STATEMENT RE: RAILWAY
ACCIDENTS

/l'he Minister of Food. Agriculture,

operation

Welfare Board

164
{Elec.)

71 [qreemr § To—afei "
LT 7139/66]. (Interruptions).

Mr. Speaker: Mr. Banerjee, this is
not the manner that he should con-
tinue to speak as he likes,

Shri S, M. Banerjee (Kanpur):
Every word is not my word,

Mr. Speaker: I can distinguish his
voice from others. I am now so much
habituated to his voice that I can
recognise it, There may be many
voices but I can recognise his voice.

w1 TIHATE M

= o0 G Gl RT RIMA T

(A )

Shri D. C. Sharma (Gurdaspur): [
want that the statement laid on the
Table of the House by the Minister of
State for Railways should be circulated
to all the Membars and we should be
permitted to put questions on that,

Mr. speaker: 1 will see that this
statement as well as the earlicr one of
Mr, Subramaniam and also that af
Mr. Chagla arc circulated to the Mem-
bers., Each Member shall have the
opportunity to give notice and ask for
a discussion.

Shrimati Lakshmikanthamma
(Khammam): May I know whether
the Prime Minister will be making a
statement regarding the location of the
steel plant?

Mr, Speaker: She can better ask
the Minister, 1 cannot answer it.

1243 hrs.
ELECTION TO COMMITTEE
AnimAL WELFARE BoARD

ang Co-
(Shrl C. Subramaniam): I

Community Development

T5 AT § TEs-AA (e T - move:

gutag) : 717 &1 gdzaEl T
qATITE AeR & AWT-gEH 97 T@qT

“That in pursuance of Section
5(1) (i) of the Prevention of



